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The Miscellaneous Application no.104 of 1998 has been 

filed seeking recall of the order dated 27.6.97 by which the 

Original Application no.334 of 1996 was dismissed for dEfault. 
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	 This M.A. is accompanied wittz by another Misqellaneous Application 

S being no.105 of 1998 in which the applicant sought condonation of 

delay in filing the Restoration Application. 

After going through the materisis on record, both the 

MAs are allowed. The order dated 27.6.97 is recalled aria the 

Original Application is restored with its original number and 

file. With the consent of the applicant, the matter was taken 

up for admission hearing to-day although it was not in the list. 

We find from the application that the facts as enumeratd in the 

Original Application did not make any case. However, confronted 

with the f acts and circumstances, ld.counsel for the applicant 
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submitted that he would like to withdraw this apl:ication 

with liberty to file a fresh application indicatir the 

facts in time. 

In view of the aforesaid sutinissions, the briginal 

Application is disposed of as withdrawn' and the applicant 

shall have the liberty to file a fresh applicatioñ,if not 

otherwise barred. 

Both the MAs as well as the O.A. stand disposed of 

accordingly. No order as to costs. 

(S.Dasgupta) 
Member(A) 

FMallick) 
Vjce_Chkjrman. 
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